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A Bill further to amend the Karnataka Panchayat Raj Act, 1993

(Karnataka Act 14 of 1993).

Where it is expedient further to amend the Karnataka Panchayat Raj

Act, 1993 (Karnataka Act 14 of 1993) for the purposes hereinafter appearing:

Be it enacted by the Karnataka State Legislature in the Sixty fourth

year of the Republic of India as follows;

1. Short title and commencement.-(1) This Act may called

Karnataka Panchayat Raj (Second Amendment) Act, 2013.

(2) Section 2 and 3 shall be deemed to have come into force with effect

from the 3rd day of September, 2003 and the remaining sections shall come

into force at once.

2. Amendment of Section 136A.- In the Karnataka Panchayat Raj

Act, 1993 (Karnataka Act 14 of 1993) (hereinafter referred to as the

Principal Act),-

(1) In sub-section (1) the words, "the State Election Commission

or" shall be omitted;

(2) In sub-section (2) the words, "State Election Commission or"

shall be omitted;














